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CENTAAL ADMINISTRATIVE TRIBUNAL 
ALIAHABAQ BENCH : A.Ll.AHABAp 

Open f41gt 

Civil Misc. Cent.empt Applicatien Ne .10 •f 2004. 

Friday, this tte 29th day ef Octeeer, 2004. 

i-.n 'ti le JV\r, A.K. 
tbnfDle rs. s,c. 

Bhatnagar, J.M. 
Chaube , A.M. 

Institute Joint Staff Council, 
Indian Grassland and Fodder Research 
Institute, through its Secretary., 
(Staff side) Rajendra Kumar, 
Gwalior ~ad, !hansi. 

Ra je ndra Kumar aged about 42 years 
working as Senior Clerk in Indiun 
Grassland & Fodder Research Institute, 
Gwa lior lb ad, Jhansi. 

• • , •• Applicants. 

(By Advocate : Shri R.K. Nigam) 

Versu~_ 

Smt. Shashi Misra, 
Secretary Indian Council for 
Agricultural ~search, Krishi 
Bhawan, Ne¥1 Delhi. 

(By Advocate : Shri B.B.Sirohi) 

0 R 0 ER 

By rbn 'b le !vb:. A.K. Bhatnagar. J .Ai . : 

, ••• Respondents. 

This contempt application has lteen filed for punishing 

the respondent for r»n-compliance of ttl3 order passed on 

!6.9.2003 in OA No.1091 of 2003 by which tre respondent 

was directed to decide the representation of tre applicant 

within thrE>o ronths from tra date of comnunicatien ef this 

order. 

2. laarood counsel for the respondent suitmitted that th! 

represe ntation of the applicant has bee n de cided by too 

re spondent on 6 .7.2CX>4. A copy of v11 hich hus bee n filed 

by tre respondents • counse l in ·t he court today, which is 

taken on record. 
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3. learned counse- 1 f or the applicant adrnit'f:n d t hi. s fact 

that tha representat ion of ·~te applicant is decided so 

there is nothing left to be decided DY the Tribunal. 

Accordingly, tro co nta mpt application i s ra je ct.ad~. 

,,., 
J\bmber (A) 


